
CENTRAL ADMLNISTRATIVE TRIBUNAL 
CUTTACK 8ENCH, CUTTACK 

ORIGiNAL APPLICATION NO.506 OF 2010 
CUTTACK THIS ISTRE. 16th  DAY OF SEPT., 2010 

Sri Jibard1fan B 	 ...... ....... Applicant 
Vs. 

Union of India & Others ...................................Respondents 

FOR iNSTRUCTIONS 

I. 	Whether it be referred to reporters or not? 
2 	Whether itbe circulated to Pnncipal B ench Central Admmbtrative 

. 	. 
Aii14IN1SiRAf1 VE ME.MB1R 	 V10E.CHA1RMAN 
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CENTRAL ADMINISTRATIVE. TRIBIJNAL 
CUTTACK IW.NCH, CUTTACK 

ORIGINAL APPLICATION N0.506 OF 2010 
CUTTAC K TillS IS TUE I 6 DAY OF SEPT,, 2010 

CORAM: 
I1ONBLE MR. M.R. MO}IANTY, VICE-CHAIRMAN 
HONBLE MR C.R. MOHAPATRA, ADMN. MEMBER 

nm-pa-a--fl., 

Sn Jibardhan Biswal, aged about 54 years, 510- Late Kalanidhi Biswai, 
ReLd, Postal Asst. of Gandhi C.ho*k 3.0. in Bhawanipatna Division 
presently residing at: Nehru Nagar, Post:Rajeiidra College, Dist.. 
Boiangir-Darnbarudhar Achata, Retd. Postal Assistant of Sundargarh 
Divn.. 

Applicant 
By the Advocate) 	....................................M/s-P.K. Padhi, 

M.rout, 
'is, 

I. Union of India, represented through it's Chief Post Master General, 
(i)rissa Circle, A.tIPo-B hubaneswar, Dist-Khurda-7 51001. 
Director of Accounts (Postal) M ahanadi Vihar, Po...N aya B azar, 
Cuttack. 
Superintendent of Post Offices, Kalahandi Division, At/PoW. 
Bhawanipatna. Dist-Kalahandi, Orissa. 

...................... 

 ........ ............ 

Respondents 

By the Advocates) ....................... . ......... ...........Mr. S. Mish 

I 



: OA, 
16A9.2010 

Q.KPE.$ _i•_ 
(OrD 

1 Pi4 

Clthiuing pension and other 	bene 	Applcett 

submitted series of representations to the authorities mt&.  without any 

response from the Respondents, he has approached this Tribunal with 

the present Original Application flied (on 27.08.2010) under Section 19 

of the Administxative Tribunals Ac;198w 	has 	for a 

direction to the Respondents to ie1ease all the retiral dueawith interetof 

12%, from the date of it's due, withthtperiodofthràfltcnths frointhe 

dMeofafmonof the case/assoonaspossible. 

2. Hoard Mt P.K. Padhi, Ld. Counsel appearing for the 

Applicaut, and Mr. S. Mishra Ld. Add! :Sttg  Counsal for 

Government of India (to whow a coy of this, QA 4alTe8dy been 

upphed) and perUsed the materials plaöedonrecor& It is alleged that 

even provisional pension is not being released ,urrent1y, in favour of the 

Applicant. That is a serious aliegMion mnowiting Jo Violation of the 

rights under Article 21 of the C nstitution of .bidia,:not ctdy of the 

Applicant)  but also of his entire family. 



C) 

3.Sinceitis• the postivecaseofApplicantthathisgrivances 

(as rised in his representations) are still pending un-sb 	with the 

Respondents, without anywaste of, time 	:±spo of this. can  In 

remitting the matter to the Respoz4 ouIdcnsi4etthe 

grievances of the, Applicants (as faised I*escntais and in the. 

present Ok) and do needful (as due and*bnissible under the Rules) / 

pass it reasoned order, within aperiod of 45 days from the date of 

receipt of copies of this order, under rntimatiOñ to the Applieants. 

Sendcopies of this order to the Respndents (together, with 

the copies of this O.A) byRegstereSpee&Po*ath&:costofthe 

Applicant. Mr. Padhi, Ld. Counsel for the: phcant undertakes . 	to deppá 

the required postes in-course of the jay. 

Free copies of this aider be also supplied to the  Ld. 

Counsel appeazing for the parties. 

,fr;t 1 c' 

(C R.MOIIAPAThA) 	 (MK MOHANTY) 
ADMINISTRATIVE MEMBER 	 ViCE-CHAIRMAN 

E*r1C1I 


